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ORDER |(ORAL)

} HON’BLE MR. JUST;CE M.S. SULLAR, MEMBER (J)

1. Applicant, | Sh. Maheshinder Singh Dhindsa,
Superintendent of éustoms (Preventive), initially preferred this
Original Application (O.A.), to challenge the final Seniority List of
Superintendent of Cilstoms, for the period w.e.f. 01.08.1994 to

30.06.2010, wherein the Catch-up Rule was stated to have not been

* rlghtly followed, insofar as, Reserved“@-‘aet@gory candidates, who were
S
junior to him, were,;pr mcfced‘ﬂ! |
q‘} Y

2. Imtlally, t%responden S

£ AN

?futed the cla1m of the applicant
and filed reply, Wherein Whlleac ; owledgmg the faﬂgtual matrix and

\ \_ . o
reiterating tfie ffhdlty ofllmpugned act1onhthey ha’if':é stoutly denied
all other allegaglons and grouds oita;ﬁ'd in Oéﬁ jand prayed for

| t 4 ! % ‘1‘ N
its dismissal. _.»—-}, -
L‘i’- .' . ’/y -&“" f.

3. However, udur1n§£the course Of° arguments at the very

) N - PR J{*
v outset, learned col%&nse;% appqaqrgg ,_Qn be}';ah;f of respondents has
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stated at the Bar that thesimpugned seniofity list has already been

amended vide order dated 21.10.2016 and the applicant has been

assigned seniority at Sr No.707 (ab), at the appropriate place, by the
respondent-Board, in the current Seniority List and the matter with
regafd to Catch-up Rule is under consideration with the respondent
Board and DOP&T.
4. At this stage,:‘ learned coumsel for the applicant submitted

that the present O.A. be disposed of as Withdrawm)to enable




applicant to file a fﬁesh O.A. at Esubsequent appropriate stage, to
challenge the decisiof} in the mattér of catch-tip Rule and validity of
current Seniority List j(if necessary)l

8. Therefore, th;: O.A.is hereiby disposed of with the aforesaid

liberty, as prayed for. |
1
6. Needless to mentlon that rlespondents will decide the matter

of Catch-up Rule, before making ainy promotion, detrimental to the

rights of the applicant in any mann'er, for the post in question
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(RAJWANT SI{NDHU) 1.S. SULLAR)
MEMBER, (A)l. AR )
4 53.01.2017.
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